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OA 1274/94

Dated: 62635

Shri U.M, Joshi, counsel

for the applicant] Shri S.S!
Kerkera fer Shri P.M.Pradhan
counsel for the respondents

Reply has already been
filed and time was granted to file
rejoinder, The same has not been
filed so fari Matter be remitted
in Sine~die listi At the time of
final hearing notice be issued
to the applieant and to the
respondents? Rejoinder if any
be. filed during the course of this

month,
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